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THE  BIHAR  AND WEST BENGAL 
(TRANSFER OF TERRITORIES) BILL, 

1956 
THE MINISTER FOR HOME AFFAIRS 

(SHRI GOVINO BALLABH PANT) : Sir, I move: 
"That the Bill to provide for the transfer 

of certain territories from Bihar to West 
Bengal and for matters connected therewith, 
as passed by the Lok Sabha. be taken into 
consideration." 

Sir, the House passed the States Reor-
ganisation Bill unanimously on Saturday last. 
As compared with that Bill, this is an 
unambitious and a simple measure. Already a 
full-dress debate has been held over the 
provisions of this Bill. It was referred to a 
Joint Select Committee bv this House, and 
also by the Lok Sabha. and at that time, all 
relevant matters connected with the clauses of 
the Bill were fully thrashed out. Since then, 
we had the opportunity of further examining 
the provisions contained in the Bill in the 
Select Committee. The Lok Sabha had. after 
that, the opportunity of discussing the 
amended Bill, as it was returned to the Sabha 
by the Joint Select Committee. It has now 
come to this august House as approved and 
adopted by the Lok Sabha. 

Sir, it deals with only two States, namely, 
Bihar and West Bengal. It provides for the 
transfer of a portion of Kishanganj sub-
division and Purulia sub-division and also a 
portion of Gopal-pur thana to West Bengal. It 
also provides for the transfer of certain areas 
in the south from the Manbhum district to 
West Bengal. The clauses of the Bill are quite 
plain and do not admit of any ambiguity. The 
Bill is based on the recommendations of the 
States Reorganisation Commission. The 
changes that have been made in the Bill since it 
was introduced have improved it consider-
ably. As hon. Members are aware, the 
proposals for the transfer of the areas in the 
north, namely, those from the Kishanganj sub-
division and from Gopalpur thana were made 
with a view to connect the two portions of 
West Bengal. The northern part consisting of 
Darjeeling, Jalpaiguri and Cooch-Behar has 
been disconnected, as a result of the partition of 
1947, from the main body of West Bengal, 
and these two disconnected parts have to be 
linked together. It is not with a view to 
provide a corridor, but to satisfy an imperative 
administrative necessity, that this proposal has 

been made. The State should be compact and it 
should not consist of parts that are scattered 
about, and which do not have any 
geographical contiguity. So, it was considered 
necessary to propose the transfer of this 
territory from Bihar to West Bengal. There was 
no other way of connecting the two parts. 
There waa some difficulty on account of the 
fears and apprehensions that had been roused 
in the minds of some of the people living in 
the Kishanganj sub-division, and there was 
also another administrative difficulty in the 
proposals that had been made in the States 
Reorganisation Commission's Report. The 
whole scheme has been designed with a view 
to connect the two parts, but still, taking the 
uppermost limit of the area that was to be 
transferred from Bihar to West Bengal 
according to the proposals of the States 
Reorganisation Commission, there will be a 
strip, about 15 or 16 miles in length, coming 
between that area and the northern part of 
West Bengal. So, some arrangement has to be 
made to get over this defect, and the remedy 
has been found in proposing the transfer of that 
strip too. So far as the north is concerned, now 
we will have a compact area, connecting 
Bengal proper with Darjeeling, Jalpaiguri and 
Cooch-Behar. There will be no missing link in 
between the two. It was necessary to have a 
compact area, not only for administrative 
purposes, but also in order to ensure the 
security of the country, because this tract 
adjoined East Bengal. The major part of the 
area that is contiguous to East Bengal already 
lies in West Bengal. But the small border lay 
outside it. Now, as a result of the arrangement 
proposed in the Bill, the entire frontier will be 
under the control of the West Bengal 
Government, and so it will be easier and more 
effectively possible to control the frontier, to 
prevent smuggling, and to see that no abuse is 
made of the generosity with which our State 
has been treating the men on the other side of 
the border. For these purposes, too, this 
transfer was essential and unavoidable. 

Sir, the people of Kishanganj are mostly 
Muslims. They were opposed to this transfer, 
because they speak a different language, and 
also they felt that it would be better for them 
to continue as they were. In order to remove 
their misgivings and apprehensions, the Select 
Committee has suggested that Kishanganj 
should lie outside the area that is to be 
transferred to West Bengal, and that the 
eastern boundary of the 
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[SHRI Govind Ballabh Pant.] area to be 
transferred should pass by the municipal 
boundary of Kishanganj, and that the two 
should coincide, so that the town may not be 
disturbed. It has also been suggested that there 
should be one contiguous boundary. So, the 
highway has been accepted as the boundary 
throughout in the north. But there must be 
some elbow room beside, and adjacent to, the 
highway. So, it has been provided that 
generally 200 yards to the west of the highway 
should also go along with it. But it has again 
been considered necessary that, as far as 
possible, no towns or villages should be split 
up. So, a direction has been further embodied 
to the effect that the Central Government 
should demarcate the boundaries in such a 
way that while resorting generally to these 
200 yards, no inhabited area, rural or urban, 
should be cut into two. That explains the 
position, so far as Purnea is concerned. 

Besides that, it has also been, in a way, 
decided and accepted by the West Bengal 
Government that there will be no linguistic 
difficulty on account of the transfer to this 
area. Those who speak Urdu will be given 
every facility. An assurance to that effect has 
already been given by the Chief Minister of 
West Bengal. The Commission had also sug-
gested that as it was a very congested area, no 
refugees should be settled in that area to be 
transferred from Purnea to West Bengal. That 
condition too has been accepted by the 
Government of West Bengal, and we have 
further ratified and confirmed it in the Report 
of the Select Committee, which has been 
virtually accepted by the Lok Sabha, and 
which, I hope, will receive the approval of this 
august House too. That disposes of the 
northern part. 
10 XTnrtvr     The southern part relates to iz rsooN     ^  Manbnum     district,  so 
far as that goes, no particular change has been 
made. This transfer was suggested in order to 
ensure the implementation and proper efficient 
management of certain projects connected 
with the Kasai and Ajoy rivers which are 
going to he put into effect for the benefit of 
the people of I living in that part of the adjoin-
ing area. There were similar reasons for taking 
out a small area consisting of Chas thana, 
Chandil thana and Patamda police station 
from the area that had been originally 
suggested, and that has been retained in Bihar. 
There is no 

controversy about it, and the proposal has 
been virtually accepted by the Bengal 
Legislature. 

There was another objection raised in the 
Select Committee that by this arrangement 
which would result in the transfer of this area 
from Manbhum district to Bengal, the 
communications between Dhanbad and 
Jamshedpur would be in a way disturbed and 
that they will have to pass through Bengal 
territory, and it was argued that, while 
facilities were being provided for Bengal, the 
result so far as Bihar was concerned was 
somewhat embarrassing to them. So, to get 
over this, it has been proposed that a highway 
should be marked out and maintained by the 
Centre from Dhanbad to Jamshedpur and, if 
necessary, similar arrangements should be 
made also to connect Ranchi and Jamshedpur 
or Dhanbad through some common point. So, 
in this manner an attmept has been made to 
meet all difficulties and to satisfy all sections. 

I do not think it is necessary for me to 
speak on the general aspects of the question. 
We have discussed matters of a general 
character more than once, and I thought that I 
should only place before the House the 
proposal that are contained in the Bill and 
explain the few changes that have been made 
by the Select Committee and accepted by the 
Lok Sabha, and the reasons why the Select 
Committee considered it necessary to make 
those changes. I commend my motion to the 
House for acceptance. 

MR. CHAIRMAN: Motion moved: 
"That the Bill to provide for the transfer 

of certain territories from Bihar to West 
Bengal and for matters connected therewith, 
as passed by the Lok Sabha, be taken into 
consideration." 

DR. P. C. MITRA (Bihar): Just one 
question. 

MR. CHAIRMAN: Later on. Please sit 
down. 

DR. P. C. MITRA: May I know what are 
the means by which the wishes of the people 
can be ascertained on a subject  of vital 
importance ? 

SHRI   GOVIND   BALLABH   PANT: 
That question does not arise out of my speech. 
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SHRI MAHESH SARAN (Bihar): Mr. 
Chairman, I wish to say a few words 
regarding this Bill. I do realise that West 
Bengal has suffered a lot for a very long time. 
Its boundaries have been shortened and the 
partition has brought a lot of difficulty to it. 
But at the same time, I do hope that the prin-
ciple on which certain territories are asked to 
be transferred, it will be realised, is not quite 
proper. The linguistic principle is a very 
dangerous principle and I think that if on this 
principle portions are transferred, it will not 
bring unity. It will be the cause of great dis-
unity and I am glad to find, Sir, that so far as 
the areas that are to be transferred are 
concerned, it has been clearly stated that they 
are not being transferred due to any linguistic 
consideration. Moreover, the consideration of 
the refugees having to be settled is not a 
proper approach, because the whole of India is 
prepared to have the refugees and to look 
after their comforts. The Central Government 
has already a Department which looks after 
the comforts and the rehabilitation of refugees, 
so that if territories are asked for their 
resettlement, I think it is not on a right 
principle. 

Sir, we have seen what has happened when 
the question is tackled from the linguistic 
point of view. There is disunity, there is strife, 
people who have been friends become' 
enemies. There is a feeling of tension all 
round. Therefore, this is not one of those 
things which should ever be encouraged, 
because the solidarity of India is to a little 
extent at stake at such suggestions. 

Sir, there are a few points which I think it 
is necessary for me to enunciate here. If a 
transfer is made on the basis of language, then 
a time will come when a majority of people 
speaking one language may become the 
minority, because population is always 
mobile. Therefore it will be necessary later on 
to make an alternation regarding the territories 
if you stick to it on a linguistic basis. Then 
again, there is no one language in any State. 
There are people speaking different 
languages. Therefore if you give preference to 
the language which is spoken by the majority 
of the people, then a great frustration comes 
in, so far as the other people are concerned 
who speak the minority language and it is the 
bounden duty of the Government— and they 
have already stated it—to see that all the 
languages are carefully looked after. 

So far as Bihar is concerned, it has always 
been ready to sacrifice whatever has been 
demanded of her in the national interest and 
Bihar has always been foremost in 
surrendering to the wishes of the majority of 
the people. Now, so far as the rehabilitation of 
the refugees is concerned, large numbers of 
people are staying there and Bihar is willing to 
have any number of refugees who wish to 
come and settle in the territory of Bihar. But 
Bihar also demands that the principles which 
are applied to Bengal or to any other State 
should be adhered to so far as Bihar is 
concerned. Therefore, what she demands is 
this. Due to the portion which is proposed to be 
given to Bengal, a great difficulty comes in 
and that is the want of connection between 
one portion of Bihar and another. For example 
take the case of Dhanbad and Jamshedpur. It 
is said that a highway would be provided to 
link both the places. I would very humbly beg 
of the Home Minister to consider this matter 
from a little more realistic point of view. That 
all these places where people have lived 
together should now be separated and only a 
highway given to them is not fair. What harm 
will there be if these portions are left as they 
are. Here I may make special mention of a few 
of these places. It will be found that so far as 
Jamshedpur and Dhanbad are concerned, in 
between there are Chas Thana, Jaipur, and 
Jhalda, Baghmundi, Arsa and Balarampur. All 
these places intervene between these two 
places. I say that most of these places should 
remain with Bihar. It is said that for the 
catchment area, these portions are necessary.  
My 
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[Shri Mahesh Saran.] humble submission 
is that the area given is larger than what is 
necessary and therefore, only that area which 
is essential should be given and there should be 
permanent connection not only by a highway, 
but these portions round about the highway 
should continue to be in Bihar. 

There is another point of view which 
requires mention. It is said that 200 yards 
length to the west of the highway all through 
will be connecting Darjeel-ing with the other 
portion and it should be given to Bengal. I 
think a much smaller area would do the job. It 
is not necessary to cut out such a big portion 
all along the highway. My submission is that 
the main consideration is to make it compact. 
That is the argument that has been adduced so 
far as the giving of this portion from Bihar to 
Bengal is concerned. It should be considered 
from this point of view that only that 
minimum area should be given which would 
make the two portions a compact area. My 
submission is that this is too much. We are 
always prepared, as I said, to give whatever is 
asked for. We do hope that only that portion 
will be asked for which will be absolutely 
necessary. The question of resettling the 
refugees is gone. The question of linguistic 
principle is gone and.now it is only a question 
of convenience for the State of West Bengal. 
Therefore, only that portion should be given 
which is absolutely necessary. My submission 
would be that we in Bihar have all along been 
willing to be of use, to be of help. We have 
not 'demanded any portion in Bengal. We 
have not demanded anything on the principle 
of language, although there was a demand 
some time back. We have been very very 
careful to be of use and help to the whole of 
India. Therefore, we who do not demand from 
others anything, we who are content with 
whatever we have, we have a right to ask for 
the sake of Bihar, "please consider this 
question from a little more realistic point of 
view, from a little more just point of view and 
take only that which is absolutely necessary." 

I have a feeling that this question has 
created a lot of bad blood. I also see that West 
Bengal is not satisfied. They want more and 
there is discontent there and that feeling is not 
subsiding. More and more is demanded from 
Bihar, Bihar which keeps quiet and which is 
useful and helpful to the Government of India. 
Therefore, my submission is that 

this attitude of mind should come to a stop. 
We should see to the solidarity of India to the 
great unity about which we talk all the time 
and we should not take a step which would 
create a sort of bitterness in the people who 
are always giving, who never demanded, who 
are always useful and who are never a block 
in the progress of the country. 

Sir, I feel that the only solution which will 
put an end to all this is the merger of Bihar, 
Bengal and Orissa. 

SHRI BHUPESH GUPTA (West Bengal): 
Never, never, never in your life nor in my life. 

SHRI MAHESH SARAN: If possible, Assam 
also should join. I know, Sir, that some people 
do not like this but this is the only solution. If 
you cut India into pieces on the linguistic 
basis, on principles of language, India will go 
to ruin. Therefore, the only and lasting 
solution, the only solution which will make 
the name of India great is the one which 
ensures the solidarity of India, the unity of 
India bringing the different States together. 
Therefore, I feel it should come-—I am 
positive it will come soon—and there should 
be no talk of language, there should be no talk 
of all these things that are happening today. 
There should be talk of one India, one 
language and one outlook. The people who at 
present think that they will be satisfied by 
carving out some portions from other States 
will feel that this thing, instead of bringing 
India together, is creating dissensions, is 
creating ugly scenes and difficulties and 
hurdles in the way of good Government. Later 
on, they will also realise that the only per-
manent solution is the merger of big units into 
one and that India should be divided into four 
or five parts to be governed by the Centre. 

SHRI BHUPESH GUPTA: Governed by 
the Centre ? 

SHRI MAHESH SARAN: In such a state of 
things, there would be a feeling of unity, a 
feeling of comradeship. Asking for this 
portion or the other portion. If one argument 
fails, putting in another argument, so that you 
get a little more, well never come to an end. 
This asking will go on increasing till you 
yourself feel dissatisfied with the asking and 
the people who want you to ask will also feel 
dissatisfied with the way in which you ask. 
Sir, my picture of 
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India, is a united India where pettymind-
edness will not last, where troubles will not be 
created in the name of language. Where in the 
name of even language and in the name of 
community, harmony alone will be the guiding 
motive. In my picture of India, the central idea 
would be the unity of India, the solidarity of 
our motherland and the idea of bringing the 
whole of the country together, making it 
beautiful, making it grand, so that its name 
will shine in the world. Thank you. 

PROF. HUMAYUN KABIR (West Bengal): 
Mr. Chairman, I rise to support the Motion 
which has been so ably moved by the hon. 
Home Minister and I only wish I may be able 
to follow the method in which he has 
presented his case, trying to cut out all 
emotional references and treating the issue 
before the House in a purely objective 
manner. At this late stage of the discussions 
on this question when it has been debated 
over and over again, when various issues have 
been discussed in the Joint Select Committee 
and later on in the Lok Sabha, it is too late to 
make any new suggestions however interesting 
or brilliant they may be. Therefore, while I 
have great admiration for my hon. friend who 
has just now made an appeal to the unity of 
India in support of his suggestion for having 
four or five States without consideration of 
language or any other differences his 
suggestion would, at this stage of the discussion 
of the Bill, sound, if I may say so, a Utopian 
proposal. If we are going to do away with all 
differences, all kinds of differences within 
India and think of India as one unit, one 
indivisible unit in which we have, for 
administrative convenience, four or five 
Departments, why should we stop there and 
not go a step further ? People all over the 
world today are talking of a world federation, 
one world State in which all distinctions will 
disappear. 

SHRI BHUPESH GUPTA: To be ruled 
from the Moon ? 

PROF. HUMAYUN KABIR: If my hon. 
friend wants it to be ruled from his own 
domain, I would have no objection. 

SHRI BHUPESH GUPTA: That is what 
they said. 

PROF. HUMAYUN KABIR: If that is the 
domain to which he belongs, I certainly will 
not object but I would say 

that any attempt at this stage to refuse to 
recognise certain facts, certain distinctions 
which are there, would be, to say the least, 
Utopian. 

I have often felt, Sir, that if the world 
federation does come about—and like 
everyone else, I do hope that that federation 
will come—the basis of that federation will be 
not one undifferentiated, regimented States in 
which all differences have been abolished but 
a federation of much smaller units where each 
small unit has full opportunity of developing 
itself, its capacities and its potentialities to the 
highest possible extent. That, Sir, would also 
be in conformity with the traditions of Indian 
history. In Indian history, we have not 
achieved unity by denying differences; in 
Indian history, unity has been achieved by 
recognising the differences and finding out a 
solution in which all these differences and all 
these manifestations may live. I am reminded 
of a discussion in which Poet Rabindranath 
Tagore took part some sixty years ago. In 
discussing the multiplicity of languages in 
India, he said that there were some people 
who sometimes suggested that all this 
multiplicity would be wiped out and that there 
would be one Indian language spoken 
throughout the length and breadth of India. In 
reply to such a contention Tagore stated sixty 
years ago that if such an attempt were made, it 
was likely to prove dangerous to the ideal of 
Indian unity. India has survived because she 
has recognised the differences, the 
individualities of the different units and given 
opportunities to every single element in Indian 
life to express itself to its fullest capacity. 
There has not been any sense of constriction or 
restriction in India. That is why India has 
developed a sense of unity which has grown 
deeper in spite of all our diversities of 
language, of custom, of religion and of other 
differences. In spite of all such differences, we 
have had this sense of unity of Indian culture. 
Today also, we are moving towards the same 
end, and, from that point of view, I think, the 
States Reorganisation Bill, of which the Bill 
under discussion is a small part, is a move in 
the right direction. It seeks to preserve Indian 
unity not by suppressing the differences, not 
by imposing a dead uniformity but by 
recognising the differences and the indi-
vidualities of the different regions and finding 
for everyone of them a place within the 
general picture of a composite Indian culture. 



2417 Bihar and West Bengal     [RAJYA SABHA]  (Transfer of Territories) Bill,   1956     2418 

[Prof. Humayun Kabir.] [MR. DEPUTY 

CHAIRMAN in the Chair.] 

Sir, our Constitution has also emphasised 
this composite character of our culture. The 
language which is going to be the official 
language of the Indian Union, it has been laid 
down in the Constitution, will reflect the 
diversity of our composite culture. There is no 
attempt anywhere at establishing uniformity. 
From this point of view, the attempt to 
reorganise the State, recognising the dif-
ferences which exist, is a move in the right 
direction. It is a wise and a statesmanlike 
move. The essence of statesmanship is not to 
do something according to a formula. 
Something may be ideal on paper but when 
we face certain facts, the essense of 
statesmanship is to face those facts and to 
recognise the differences or the diversities or 
the difficulties which exist and then to find a 
solution in which these difficulties, these 
diversities and these differences may be 
reconciled. 

The present Bill takes a further step in that 
direction but my regret is that this Bill did not 
form part of the States Reorganisation Bill. If 
the proposals contained in this Bill had been 
presented as a part of the general proposals in 
the States Reorganisation Bill, perhaps this 
extra attention which has been paid to the 
particular problems discussed in this Bill 
would not have been given. So much time and 
attention would not have been consumed over 
this question if we were dealing with a larger 
number of problems. When we look into the 
totality of the situation in India, we look at the 
problems in a general way but when we isolate 
one particular problem from the general 
totality of the picture and look at only one 
isolated problem, there is always a risk, there 
is always a danger, that we might exaggerate 
the importance of some particular items. One 
of the reasons why there has been so much dis-
cussion over this rather small Bill, as the hon. 
Home Minister described it, is because it has 
been isolated from the general picture of the 
reorganisation of Indian  States. 

With regard to the particular proposals 
which have been made, Sir, I do not wish to 
speak at length at this late stage. These are, in 
essence, the result of discussions and, shall I 
say, if not complete agreement, at least the 
reduction to a minimum of the differences 
which existed between the different groups. 
The 

various demands and counter-demands of the 
different States,—I said on an earlier occasion 
and I would repeat again— that use of the term 
"State" in this connection is somewhat 
unfortunate; If we had talked of Provinces, 
instead of States there would have been less of 
feeling on this issue—but, be that as it may, 
these demands of the different States have 
been before the country for a number of years. 
After a great deal of discussion over this 
particular Bill, we have come to what may be 
regarded as more or less agreed settlements. 
The Bengal Government had made certain 
demands; the Bihar Government had made 
certain demands. Perhaps in a case like this it 
would have been better if these demands had 
not been made publicly in that particular 
manner. It might have been better if the 
Governments had discussed it among 
themselves, but whatever that be, the States 
Reorganisation Commission took into 
consideration all the recommendations, all the 
demands, all the claims and counter claims of 
the different States and they made certain 
recommendations with regard to the transfer 
of certain territories from Bihar to Bengal in 
the northern region and certain territories to 
the west of Bengal. 

So far as the territories in the north are 
concerned unfortunately, aS the hon. Home 
Minister stated today also, there was a defect 
in the proposal of the States Reorganisation 
Commission, but my hon. friend, Pandit 
Kunzru, who is absent to-day, made it very 
clear in his speech before the House that that 
mistake had arisen because the Commission 
had been given certain defective maps. The 
idea of the Commission throughout was to 
suggest the redistribution of the territories in 
the northern region in such a way that Bengal 
may become one compact State. They had 
made the particular recommendation which 
they made partly because one of the rivers in 
that region, the Mahananda, is continually 
shifting its channel and partly because 
defective maps had been used. And Pandit 
Kunzru, in his speech before this House, left 
no doubt in the matter that if the correct maps 
had been before them, they would have framed 
their recommendations in a manner which 
would have ensured that Bengal was one 
compact State. As regards the needs of the 
compact State, I do not have to add anything 
after what was said by the hon. Home Minister 
to-day; for administrative purposes it is 
essential that a State 
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must be a compact unit, because otherwise, 
with regard to the problems of law and order, 
with regard to the problem of movement of 
goods, with regard particularly to the 
smuggling of materials and goods from India 
into Pakistan in this border region, a State 
divided into two different units with another 
State intervening in between would face all 
kinds of difficulties. 

Now, Sir, my hon. friend who spoke 
last also agreed that there should be 
a compact State of West Bengal, but he 
asked why should the boundary of this 
compact State be 200 yards to the West 
of the national highway ? Now, Sir, it 
is obvious that, if you are going to make 
it a compact State, that area which con 
nects the two disjointed parts must be 
of such a size that it is a practicable pro 
position. You can theoretically give only 
100 yards all along the Pakistan fron 
tier, but obviously such a transfer of 
territory would not serve any purpose 
whatever. Now the suggestion has been 
made that the national highway with an 
area of about 200 yards to the west of 
it would be the boundary line in order 
to ensure that there are proper arrange 
ments for the maintenance of the road 
and also for the proper looking into the 
question of smuggling, etc. and it is the 
least that could be given. During the dis 
cussions which were held in the Select 
Committee there were suggestions that 
if an agreement on these lines could be 
reached, perhaps that would be the best 
solution of the problem. There were of 
course demands for a much larger area 
on behalf of Bengal, that to the west the 
railway line may be the boundary or the 
river may be the boundary but, after a 
good deal of discussion and due to the 
very skilful negotiation on the whole 
matter, and the way it was handled by 
the Chairman of the Select Committee, 
there was an agreement that these 200 
yards to the west may be the boun 
dary .............  

SHRI B. C. GHOSE  (West Bengal): 
Between whom? 

PROF. HUMAYUN KABIR: Between the 
groups of people who were taking part in 
these discussions, and when it was actually 
decided, there was general agreement, as far as 
I remember. There have been certain minutes 
of dissent no doubt, but during the discussions 
there seemed to be a consensus of opinion and 
this was accepted as the solution of what was 
otherwise a very difficult and ticklish problem. 
3—20 Rajya Sabba/56. 

In this connection it has been suggested 
that in the north, two difficulties arise on the 
question of the language of a group of people 
who were being transferred to West Bengal 
and also because of the religion of a number 
of people in that area. I would submit, Sir, in 
all humility, that both these references are in a 
sense irrelevant and I would go further and 
say, unfortunate. They are irrelevant because 
there are people of different religious and 
linguistic groups living within each of the 
Indian States, within each of the States of the 
Indian Union. Therefore, if a number of people 
whose language was somewhat different from 
the language of the people of Bengal in this 
particular area were transferred to Bengal, it 
should not cause very great difficulty. I would 
go further and say that this statement also 
requires modification. After all in a border area 
the language is bound to be mixed. The 
language which is spoken in this part of 
Kishenganj is Kishen-ganjia or Sirpuria. Well, 
these languages are very akin to the language 
which is spoken in the western part of the 
Dinaj-| pur district and of Jalpaiguri district. It 
would be impossible, from the very nature of 
the case, where you have people living in 
contiguous territories, having continual 
exchanges of communications and continually 
meeting one another, it would be impossible 
to maintain two languages which would have 
no affinity whatsoever with each other. In a 
border area therefore the language is always 
bound to take on some of the features of the 
two major languages which impinge on that 
border area. It would not therefore be quite 
correct to say that in this northern area the 
language is quite different from Bengali. It is 
not different. 

Kishenganjia has got similarities with the 
form of Bengali spoken in West Dinajpur 
and Jalpaiguri, and even if it were not so and 
even if the people were speaking Urdu, there 
are people speaking Urdu in Calcutta and 
elsewhere in West Bengal. There can be no 
suggestion that there is any difficulty 
whatsoever in this connection. I may here 
say with a certain amount of intimate know--
ledge, because I have been closely connected 
in various ways with the educational 
situation in the different parts of the country, 
I can say with a certain amount of, if you 
will forgive my using the phrase, with a 
certain amount of authority that so far as the 
question of providing educational facilities 
for the different   language groups is   
concerned,. 
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the record of West Bengal is not inferior to 
any, in fact I would go so far as to say that it is 
in some respects superior to that of some of 
the other States. The Calcutta University and 
the West Bengal Secondary Education Board 
have provided for instruction and examination 
in most of the languages of India and there is 
no reason whatever today to think that, if a 
large group of people speaking Urdu come 
into the Bengal terrilory, that old practice 
should in any way be changed. 

Now, Sir, so far as the question of religion 
is concerned, 1 would say even more strongly 
than I have done in the case of language, that 
any such reference is unfortunate and 
irrelevant. We do not want that in India there 
should be any feeling in any part of the 
country that any religious group has any 
disadvantage compared to any other group. 
The Indian Constitution lays down that there 
shall be perfect equality not only in the 
profession and practice of religion but also in 
all civil matters so far as the different religious 
groups are concerned. That is the clear ideal 
that is embodied in the Constitution. Even if 
there be occasional aberrations from that ideal, 
even if our practice sometimes falls short of 
our profession, no one can for a moment 
suggest that such shortfall in our performance 
would be confined to any particular area. In 
the last ten or fifteen years of history in our 
country— I am thinking both of undivided 
India and the Indian Union—events have hap-
pened for which every reasonable person, 
every one who is proud of the traditions of 
Indian culture and Indian civilisation and of 
Indian history will be ashamed. Let it be our 
constant endeavour not to suggest anything 
which may in any way bring about the 
slightest hint or suggestion that that kind of 
condition can ever be re-created. In fact, Sir, 
the way the country has developed, the way 
the temper of the country and particularly of 
the younger generation has developed since 
1947, it is clear that perhaps in ten years' time 
from'now, all this religious bickering, all this 
communal bickering, all this bickering based 
on caste will be things of the past and Indians 
will take their stand on the fact that they are 
Indians, that they are human beings above all, 
that they are the members of a country and a 
State which has developed by reconciling 
differences. 

which has achieved unity not by supres-sing 
diversity but by giving full expression to the 
development of all the capacities of its 
multiple languaged, multiple cultured and 
multiple regioned population. 1 would not 
stress this point about religion any further 
and would only say that I hope that there 
may be no reference to this particular aspect 
of the question during our discussions. 

With regard to the Southern areas, I 
do not have much to say. The States 
Reorganisation Commission had made 
certain recommendations, but the Gov 
ernment of India after consult 
ing the West Bengal Government made 
a large reduction in that area. Since 
that has been accepted by the Govern 
ment of West Bengal. I would 
not say anything further about 
it,      and I      would     only      hope 

that all the Members of this House will now 
try to treat this as a closed chapter. Let us get 
behind us all these differences which have 
arisen with regard to the I transfer of territories 
from one State to | another. Just now the hon. 
Member who spoke said that Bengal does not 
seem I to be satisfied even if all these 
proposals ! in the Bill are granted. He seemed 
to ask what is the guarantee that there will not 
be a fresh demand for further adjustments of 
territorial boundaries between the different 
States ? I would like to tell my hon. friend that 
if he considers that question seriously he can 
give an answer himself. The experience we 
have had in the last eight or ten years, ever 
since the question of the reorganisation of the 
States captured the public imagination and 
public mind, gives a clear answer to his 
question. Ever since the question arose the 
bitterness that has been created, the debates 
that have taken place and the amount of 
energy which we have wasted in this 
sometimes fruitless controversy have been 
very great. Instead of devoting all our energies 
and all our resources to the economic, social 
and political development of the country, we 
have been arguing about a few square miles on 
this side or i that. After that experience it 
would be ' a very, very bold Government—or 
shall { I change the phrase, it would be a very 
foolish Government indeed—which would 
come up with another Bill for the 
redistribution of the territories of any State or 
States in a short time. It is, of course, true that 
from time to time there may be minor 
adjustments; but there will not be for many 
years any   major  change.   There   can   be   
no 
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question of any major territorial redistribution 
after we have got these different Bills behind 
us and the position has been settled. 

My hon. friend who spoke last also raised 
the issue that there may be changes in the 
population distribution of the country with 
regard to language. So far as the different 
areas of India are concerned, I certainly 
concede that there is far greater mobility of 
people to day than there was in the past. This is 
a recent characteristic which holds true not 
only of our country but of the rest of the 
world. At the same time, I would like to 
remind the hon. Member that in spite of 
whatever happens, language boundaries seem 
to have a kind of stability which resists change 
and has resisted change throughout the 
centuries. In the last five or six hundred years, 
the map of Europe has been drawn and 
redrawn again and again. Poland, as you 
know, was partitioned three times and there 
was a stage when it was illegal to speak the 
Polish language. Every effort was made to 
suppress that language, but in spite of all such 
efforts, the Polish language has held and the 
Polish language is a vigorous, vital, 
flourishing, and progressive language of 
Europe today. And not only so, if you look at 
the linguistic boundaries of Europe, you will 
find that in the last five hundred years they 
have hardly ever changed. There have been 
minor adjustments, no doubt people have 
moved from one side of the frontier to the 
other, but the linguistic boundaries have, on 
the whole, held; and I have no doubt that this 
is also broadly the position in India. There will 
be certainly far greater mobility of poulation. 
Groups will come from one area to another but 
the broad areas which have developed in the 
course of centuries, if not millenia, will hold. 
The fears of my hon. friend that with the 
movement of population fresh demands for 
new linguistic adjustments of territories will 
arise seems to be baseless. In my opinion, as I 
said a moment ago, there seems hardly any 
reason. 

SHRI  MAHESH  SARAN:  The  census 
report is different in India. 

PROF. HUMAYUN KABIR:    I have 
deliberately avoided all reference to the census 
reports because I know and my hon. friend 
knows that the census reports for the last thirty 
years' have not found universal acceptance. If 
you look at the census reports in regard to 
some of these disputed territories, you will 
find striking changes from  decade    to 

decade. I do not wish to go into this 
controversy, because that may imply some 
reflection on certain Governments or on 
certain officers. But if my hon. friend will 
look at the census reports for the last thirty 
years, he will see how there has been 
phenomenal, astonishing changes in the 
proportion of population which defy all laws 
of probability, which defy all laws of 
credulity, which defy all possibilities in 
human behaviour and conduct or the laws of 
growth of population as they are known 
anywhere else in the world. But anyway I do 
not wish to go further into this aspect of the 
question. 

As 1 said at the very beginning, 1 would 
like to follow the example set by the hon. 
Home Minister and avoid anything which 
might in any way bring bitterness or 
controversy over an issue which we have 
almost closed and which we have closed, as 
far as I can judge, with a far greater degree of 
agreement among ourselves than seemed 
possible at one time. 

Before I conclude I would only like to make 
one other observation on an important topic 
which arises out of all these happenings. I 
think everyone will agree that language is a 
very powerful factor in the organisation of 
States. It is one of the most important factors 
in the organisation of human societies. 
Everyone will agree that there may be genuine 
room for differences on a question like the one 
which we are discussing today. But what I 
want to discuss is a matter that sometimes 
baffles me. Why should •we in India have 
these outbursts of bitterness which are taking 
place from time to time ? Why is it that 
wherever we have any differences, violence 
should come out ? We in India have always 
stood by the ideals of non-violence. We have 
always prided ourselves on the tolerance of our 
people. We have always said that all points of 
view we shall honour equally. Why is it then 
that in spite of these long traditions of the 
country, in spite of the pacific temper of our 
people—and there is no doubt that our people 
are on the whole friendly, pacific and docile, 
they are people Who do not normally take to 
strife—why is it that on occasions they are 
swept off their feet? And the orgies which 
have taken place in the different parts of India, 
not only on the question of the linguistic 
reorganisation of States but also on other 
occasions, why it is that these  orgies  take  
place? 
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I would, if I may, like to mention 

some of the reasons why this type of 
undemocratic solution of some of our 
problems is attempted. There is in every 
democracy genuine room for difference 
of opinion and every democracy must 
evolve forms through which these dif 
ferences can be expressed in a consti 
tutional, democratic, peaceful manner. 
Any attempt to suppress differences can 
only lead to explosions, any attempt to 
obliterate genuine differences of opinion 
always creates greater opposition. But 
why is it that instead of expressing this 
opposition, these differences in a consti 
tutional, peaceful, democratic manner, 
we sometimes take those violent steps ? 
To my mind, there are three main rea 
sons for this. The first reason is that 
though we have laid down the rule of 
law as the basic principle of our consti 
tution, we have not yet accepted fully 
the rule of law as one of the fundamen 
tal ingredients of our life. It certainly 
is in the Constitution. The rule of law is 
an accepted ideal which we have set 
before ourselves and the rule of laws 
is ...........  

MR- DEPUTY CHAIRMAN: You need 
not go into generalisations. It is a very limited 
Bill and the time also is limited. 

PROF. HUMAYUN KABIR: In that case I 
will conclude, though I feel these 
considerations are important now and for the 
future. 

MR. DEPUTY CHAIRMAN: There are 
nine speakers from Bengal and Bihar. There 
are four more speakers from other States. 

PROF. HUMAYUN KABIR: I shall not 
attempt the analysis which I thought might be 
useful in this connection. But I will simply say 
that now that all the stages of discussion have 
been passed, and a solution has been suggested 
which has been, I believe, unanimously 
accepted by the Lok Sabha—I am not quite 
sure—we should also concur. The two main 
principles which are involved in this 
redistribution are (i) that there shall be a 
compact State of West Bengal and (ii) that 
some of the territories adjoining it and which 
for linguistic and other reasons ought to be 
attached to the State of West Bengal should be 
so attached. I think we should accept the Bill 
in its present form, particularly because as a 
result of the concessions, the modifications 
which have been made    by the 

Joint Select Committee, the Bill today is far 
more acceptable to our friends in Bihar than it 
was in its original form . 1 think there should 
be sacrifices on both sides. Bengal has given 
up a good deal from its own original demand 
and even from what the States Reorganisation 
Commission recommended. It has given up 
one area after another, things which it could 
legitimately claim and from that point of view 
Bengal has in a sense made the necessary 
concessions and I hope that friends from 
Bihar also.... 

SHRI T. BODRA (Bihar): What sacrifice 
has Bengal made? 

PROF. HUMAYUN KABIR: Bengal 
wanted the whole area in the north and in the 
south recommended by the Commission but 
the Bill has excluded all areas to the west of 
the national high way and also the town of 
Kishanganj in the north as well as several 
police stations in the Purulia area in the south. 
In view of all this, I hope that my friends from 
Bihar will now agree and let us have the Bill 
passed unanimously as was suggested by the 
hon. Home Minister. 

1 P.M. 

STATEMENT   REGARDING   GOV-
ERNMENT BUSINESS 

THE MINISTER FOR PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARA-YAN SINHA) : 
Sir, with your permission, I rise to announce 
Government business for this House for the 
current week and the dates for certain 
important items of business thereafter. The 
following legislative measures will be brought 
forward after the conclusion of business 
entered in the order paper for 27th and 28th 
August 1956:— 

(1) Consideration and return of the 
Appropriation Bills as passed by Lok 
Sabha relating to— 

(a) Supplementary Demands for 
Grants for 1956-57 in respect of 
Central Government; 

(b) Demands for Excess Grants for 
1951-52 in respect of Central 
Government; and 

(c) Supplementary Demands for 
Grants for 1956-57 in respect of 
the State of Travancore-Cochin. 

(2) Motor Vehicles (Amendment) 
Bill. (Motion for concurrence to the 
reference of the Bill to a Joint Com 
mittee.) 


